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IN THE CENTRAL ADMINTSTRATIVE TRTBNMAAL

PRINCIPAL BENCH
NZW DELMHT

0.4, No,631/1931 New Delhi, the 23th May, 1995
Hon'ble Shri B.Ke.Singh; Membar {n)
‘Honjhle'é@t.Ldkshmi Swaminathan, Member (3)
Smt, Shashi Béia;‘ o
w/o Shri- Panuwar Kumar
r/o 225, Gulabi Bagh,

Delhi.

«++ Applicant
{None for'thd applicant )

Vs,

1

1. Director of Education,
‘office of the Directoratz of Education,
D2lhi Administration, Lucknou Road,

Delhi,
2, Delhi Administration,

S5, Alipur Road, Delhi
(Through its Chief Sscretary)

..+ Respondznts

(None for thz resporidents ) . ;
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Z“Hon'ble Shri B.K.Singh, Member (A) _/

The case is coming on board since 10;2:95:
Neither the applicant nor his counsel is present, None
is prééent on behélf of the rESpondents; It seams that
thelapplicant is not interssted in pursuing this Case

and accordingly it is dismissed in default dagk non-
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(Lakshmi Swaminathan) ‘I(B.K§$ﬁuﬂfﬁ’///

Member (J) ' Member (A)




